
Misc.(Bail) Case No. 18 of 2022

ORDER
lr{|.l-2022 This is an application u/s 439 Cr.p.C. filed by one Rajen

Aganrvala, seeking bail for accused Sanjay Agarwala, in connection
with Dhekiajuli pS Case No. 24 of 2022 under Section 14 of Assam
Game and Betting Act.

I have heard the learned lawyerd appearing for both
sides.

Learned counsel for the State Mr. Munin Chandra
Baruah submitted that accused was invorved in the afleged offence
of gambling and betting and therefore, case diary may be called for
before considering the prayer for bail,

On the other hand, learned counsel Mr. Sudesh Kumar
singh appearing for accused submitted that by the very contents of
the FIR which was lodged by none other than the police officer, the
offence of gambling and betting is not attracted in the present case
in view of section 2 (C ) of Assam Gamblinj and Betting Act. In
order to constitute the offence of gambring and betting the owner
of the house is to invite the visitors for the purpose of betting by
any advertisement Board or Signboard or any visible sign or by any
words verbal or in writing.

In the present case, accused was allegedly found
playing card in the house of one Babul Biswas along with cash
amount but there is no such aregation in the FIR that accused
person was invited by the said Babul Biswas for the purpose of
betting or gambling etc.

Therefore, by the very contents oi tn" ruR
uls 74 of Assam Game and Betting Act appears to
attracted.

no offence

have been



I have heard the learned counsels appearing for both
sides and on consideration of the fact of the case, it appears that
accused was arrested on tl-0t_2022 and since then accused has
been in judicial custody.

Moreover, whatever items found in the possession of
accused were seized by police. There is no need of custodial
detention of the accused person for the purpose of further
investigation' No other incriminating materiars were found with the
accused except a pack of cards.

Situated thus, accused Sanjay Agairuvala is enlarged on
bail in execution of a bond of Rs. 15,000/_ (Rupees Fifteen
thousand) only with one local surety of like amount in default to jail
to the satisfaction of learned Eleka Magistrate.

The bail application is accordingly stands disposed off.

(C.B. Gogoi)
Sessions Judge,
Sonitpur,Tezpur.
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